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Present: Hon'ble Mr.Justice A.K.Chatterjee,ViCe-Chairmafl. 

Hon'ble Mr. M.S.Mukherjee,Administrative Member. 

SUNIL KUMAR SINGH 

¼Vs- 

UNION OF INDIA & ORS, 

For the petitioner: Mr.N.C,Chakrabory,counse1. 

For the respondents,-, NONiTTh. 

Heard on: 2.8.96. 	 Ordered on: 2.896. 
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M. Sukj.M 

This is filed as an unlisted motion to-day. 

Mr.Chakraborty.,ld.counsel,appeers for the petitioner. 

Noneappears for the respondents. 

The petitioner has come up with an Order for 

quash ing the irrpugned transfer of the petitioner ordered 

k. .• 	on 18.7.96 by Garrison Engineer(Airforce)KGP ,PO:Kalaikunda 

Airfield vide Anriexure A.l(a) at, page 11 to the petition. 
.4.. 

His sUissiOn is that his transfer is not due according 

to the normal policy of the Department. 

On hearing the ld.counsel for the petitiorier,  

wd dispose of the petition at the arnission stae itself 

with the order that the petitioner shall forthwith serve 

COpies of this application along with all its enclosures 

on all the respondents and the respondents shall treat 
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the entire petition as a representation against the 

Order (at page 11-Anrxure A.l(a) passed on 18.7.96. 

The respondent no.5, The Canmander Works Engineer(A/F), 

.Kalaikunda, shall suitably dispose of such representa- 

tion and till such 	 t1ie 	on 1th 

July,1996 shall remain stayed. Be it noted that during 
- 	t

611aid 
hiiL 

the 	qoaiw theromotion of the peti- 
• 

tioner shall rema n stayed. 
A 

4. Plain Copy of this Order be given to the 

ld.courisel for the petitioner for proper communication 

of all concerned. 

(M. S.Nukherjee) 
	

(A.K.chatteê4j ee) 
Mmber(A) 
	

Vice-Chairman. 


